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BEFORE THE REG STRAR S. G SHAH
Petition(s) for Special Leave to Appeal (Civil) No(s).14979/2006

(From the judgment and order dated 21/08/ 2006 in CMAP No. 44308/ 2006
of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

NI RVALA DEVI Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)

Date: 16/05/2007 This Petition was called on for hearing today.

For Petitioner(s)
M. Pranod Swarup, Adv.

For Respondent (s) M. Sandeep Singh, Adv.
for M. Pradeep M sra, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

As a last chance, petitioner my file Rej oi nder

Affidavit before 26th July, 2007.

List the matter on 26th July, 2007.

(S. G SHAH)

s Regi strar



